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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 479 of 2018 | ~ Date of order: 4.11.2019

Presenf : - Hon’ble Ms. Bidisha Banérjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member_

Uday Narayan Dey,
Son of Late Rashmohan Dey,

of Village - ‘Nabasan, *
P.O.-and P.S, - Bagman
Dlstrlc-—ﬁﬂgﬁgﬁmﬁ

. Pin% 75@1 1303.
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....Respondents

For the Applicant : Mr. Z. Haque, Counsel

For the Resp‘ondenfs : None
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Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

“(a) ©  For an order/direction upon the respondents to release the death benefit
and other pensionary benefit along with interest thereto till the disbursement in
favour of the applicant and other legal heirs of Rashmohan Dey who died in
harness on 19.7.1987 following the compromised petition and Decree which is
being Annexure “P-4” and “P-5” to this applicétiﬁon;

(b) For an order/direction:#upon-#the, respondents to consider the
representation dated +09. 05. 2016 and 30. 10: 2017, by the applicant within a
stipulated period; -
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(c)  And grantngg the apphcant all other 'Eonseqtﬁenﬁal rehefs in connection
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’I‘he_applicant requested the respondent authorities to disbufse the
death benefits of his late father in accordance with a compromise decree
dated 21.4.2016. The respondent authorities, however, did not act on the
same and aggrieved by their inaction, the applicant has approac‘hé‘d the
Tribunal.
Ld. 'Counsei would further avér that the representations of the

applicantfdated 9.5.2016 {Annexure A-7 to the O.A.) as well as reminder
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dated 30.10.2017 ({Annexure A-8 to.the O:A.) purpoftedly remain pending
at the level of the respondent authorities. |

4. = As the respondent authorities. have not furnished any reply to
clarify as to why, 'despite‘the compromise decree, ttfhe disbursement of.
death benefits‘ remains pending, this Tribunal would, therefore, direct
the éompeter_lt respondent authority to dispose of the sald .I-Jeriding
representétiohs in accordance with law within a period of 6 weeks fr"i)m
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the date of receipt of a copy- -of th1s order
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